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(Translation)

THE HYDERABAD

. No. I of 1316 Fasii.
_ ’ y .
Sections. Sl ¢ | )uw

Preambie. ' ' _ 7 "

CHAPTER I

PRELIMINARY AND DEFINITIONS.| (&t o

5 o e 7
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1. Short title, extent and commence- ./)’6 J‘,ﬁ’ - ’/
ment. ' ) iR L B

2. Definitions. | ~ I 5_,[,,_0’[;,.;/,6‘(]'},} |

(1) Abkari Revenye..=2 |3/ /; y

(2) Abkari Officer.
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(2.A)) Excf'{; Corﬁ’rlr{{s‘s‘lén'férr)

(3) Collector.

' @) Criminal court
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(Translation)
(5) Sendhi. | ' - o)y
(5-A.) Spirits.
6) ' Liquor. | | - A
(T) Distilled liquor, 205
(8) Fermented 1iqhor1 : - /"/-9;‘( A)
(%) Country liquor.
' (9-A.) State liquor.
(10)  European liquor. . | - (f:U-"ffJff’( o)
R (11) Foreign liquor. .
"(12) Intoxiéating drugs (omitted). ‘ — ..'J,Za) U); ?Kih
| (13)  Import.
(14) Export.
(15) ‘Transport.
(16) Manufacture.
(17) Abkari tree. - GIETE2 s 00
(18) Bottle.
(19) Rectification.
(20) Place.
(#2)) Materials.
(22) Prescribed.
(23) Sale or selling.
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(Translation)

-
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_CHAPTER II

POWERS OF THE GOVERNMENT. |

3 Powersyc.)f the Government -

Powers of Comm1ss1oner of

3A.

- Abkari.
4, Power to grént lease.
5. - Power to fix duty.
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4.B.
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Establishment of Public Distil-
leries and Warehouses.

Power of Government to exempt
any articles or any area from
the operation of this Act.

L J?”!b/&f/j/;”dﬂ;

-Licensce may issue permits for
_transport.

Procedure for the recovery of
excise dues and connected
dues.



- 10.

10-A.,

12.

13.

Abkari  [1316 F: HYD. ACT I
\ .

(Translation)

CHAPTER I11I.

IMPORT, EXPORT, TRANS-
PORT, POSSESSION, MANU-
.FACTURE AND SALE.

Prohibition- of import and
export of liquor or mohwa
flowers.

Prohibition of transport of
liguor or mohwa flowers.
Matters prohibited without
obtaining licence.

Prohibition of - cutting down:
or  destroying Government
Abkari tree.

Prohibition to sell liquor, etc.

Mode of recovering duty. .
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11 Prohibition of keeping liguor,

etc., in possession.

. cjwﬁejmyo/g:ul} w
-~ S

13-A. Tax for tapping unlicensed trees
from whom leviable.

13-B. Tapping of treés situated on
patta lands and payment of

owner’s fee thereof.
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(Translation)

14. Lessee not to declare any person

. , T - '
" to be hjs partner. I ;/el):,”( ‘{’J’)Jz”’ i

« &y I,y

CHAPTER 1V.

POWERS AND DUTIES OF

QFFICERS.
15.  Powers of Collector. ey UJ’? , f_/.«!” ”
. Z LA
16. When licence be  suspended -b’gj"z// L‘)b“’ [ Lol zsly 14
X " or cancelled. (Zé, - = g
17. Criminal Court may give order »{d% yﬁféb/ < oo T )
"~ for search. . o ‘-{U'UFJ J_'JJ.U 14
18. Power to make search without e LW S B 1 .
' search-warrant. : ‘ )-iju/ib (O Lré oA
0 - .
19. Power of arrest. ‘ - = ¥, u./( “
19-A, Liability of certain things to
seizure,
20. Abkari Officer may enter into ‘ . S -
" place in occupation of licensee. £ ~L G Tt 045 Y

| - Ui i A
. . -z . . L
21. 1?11;11;?; . t}na :cl;?szrd .to ascertain | __Lfb, )2 bﬁf L( o ,/(.:J .L,»rt' 3/ / "

22, Person or property to be pro- . - &
duced before Collector. - Uy U) J/JJ£J kel V(JLLUK vy
22-A. Release if bond is furnished.
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S HOS G KT
(Translation) B :
23.% 'Search',fhow 'madué'a{ﬁd bail, how \ ! T T -
admitted. o o "JQ U:JiZ/’u{/U"&{j’u, "
24. Assistance to be ‘rendered to E a2l T
Abkari Officer. st dis. Kilboss yo
N .
24-A. Offences to be reported by State
employees,
25. - .Matters to'b ted by'1 - 22t
Niers tobe sepored byland | Tyt e i v
26. - Power to hold preliminary eng-
uiry.
27. - Power to issue summons,
28. Procedure as to prisoneré under
trial. )
28-A. Report of Abkari Officer gives
: jurisdiction to Criminal Court,
29. . Who'shall be placed in charge - s e P
_ of property seized. . - e <l %ﬁu’gboyJUI 9
30,  Power to close the shop for
prevention of breach of peace.
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( T ranslatton )
, CHAPTER V. L
INQUIRIES INTO OFFENCES AND /,'Jﬁhmr‘ M f
PUNISHMENT. '
31. Punishment for contraventlon
OfIZSCthnS 8,9,10,10-A(1),11
or

32. Cheating in respect of liquor

etc. - (’:’.10/::"1@@%?:_*!/7(;&
33.  Responsibility of licensee and i /l),./}(_;/:ﬂ. Lo j(z]‘ﬂ}/ .

punishment therefor, P
— =SS

34. Punishment for possession of
illicit liquor.

'34-A. Punishment for rendering or
attempting to render denatured
spirit fit' for human consump-
tion.

35. Punishment of officers acting in
coniravention of this Act.

36. Punishment for abetment of
: offences against the Act.

37.  Penalty for Abkari Officer lea-
ving his duty without notice,

37-A. Punishment for offences not
otherwise provided for in the
Act or Rules.

38.  Presumption as to commission of
offences in certain cases.
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(Translation)

39.  Order in respect of articles.

| -(6 FEN
40. “Procedure for trials.

- 41, Bar_lofaction. o .'_ &PJJJL' ol

: 41-A. Power to compouﬁd offences.

- I Al a1
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42,

44.

-45.

(Translation)

CHAPTER VI

MISCELLANEOUS.

Duties of licensee.

Effect of provision of this Act

on lease containing any condi-
tion contrary to intention of
this Act.

Appeal and revision.

;.a,Lf.‘"’/cu()L"f-d)b{@?G

43. Procedure for collection of
Abkari arrears due to lessees.
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(T ran&iation )

THE HYDERABAD
ABKARI ACT.

No. I of 1316 Fasli.

( Received the assent of the
Madar-ul-Moham on

12th Bahman, 1316 Fasli. )

Whereas it is- expe-
dient to make a com-
prehensive law relating
to Abkari ; It is here by enacted as
follows :(— , :

Preamble.

' CHAPTER L

PRELIMINARY AND DEFINITIONS.

1. This *Act may be called
e “The Abkari Act *’; and

Short title, - it shall come into force

gg:gfgei‘ég in His Highness:- the
ment. Nizam ’s Dominions on

- . the first day of Khur-
~ dad, 1316 F.

~
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- éfff;’ﬁta,u.ﬁ:.”/

*Published in the Jarida dated 28th
Behman , 1316 F.

. ,. :
2e o AL g}‘}al’ap;/,yf-_{lm’ff‘/"'
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Abkari [ 1316 F: HYD. ACT 1
_(Translation) .
2. In thls Act, unless there is
anythmg repugnant in
Definitions.  the subject or context :-

**(2) “ Abkarl Oﬂicer” means the

Commissioner of Abkai,

Abkari offi-’ '@ *Collector of a district or

. cef. " any other officer or such

person as may have been

appointed for the purposes of this Act

under section 3 or . vested with any
power.

**As amended by Act No. I of 1343 Fasll

...b,..../{ r YOI s I¥ )

ZU’_/ IJ)t -.._—/W/‘/

- i ..VZW!VJL,GUL/[’

i

- *[ (1) “ Abkari revenue’ means
revenue derived or deriv-
Abkarireve- able from  any duty, fee,
nue. -tax, fine or conﬁscation
imposed or ordered under
the provisions of this Act, or of any
other law for the time bemg in force’
relating to liquor.]

&fx'v&’fﬂnﬂ-(")] o’;l/f/l”,u&
Aonsf TSI (5T, y(‘“u
“i’:‘u POy o
U’f‘rl (7l Falp Pl
—:?l;fWwad:.yuﬁfL’fj&rr,s’; :

*[(2 A) “Excxse Commissioner >
means the officer appoin-.-
Excise com- -ted by Government as
missioner. such under sub-clause (a)
~ of clause (1) of “ sectiont 3.

*#(3) ““Collector ” means a Collector
v “" of land' revenue 'or any
Collector. person -appointed under
section 3 to exercise all- .
the powers and to perform all the
dlltleb of a Collector under this Act.]

*As substituted by Act No. XXIII of 1953, "

*As amended by Act No, XXIII of 1953
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1316 F: HYD. ACT 1] Abkari
(Translation)

(4) ¢ Criminal Court ” means
the Court having crimi-
" nal jurisdiction not lower
than. that ofa Second
Class Magistrate ; but it
also includes a Magistrate of the Third
Class specially empowered to hear
Abkari cases ;

Criminal
Court.

Sendhi.

includes the unfermented
from the said trees. .

Spfrits.

tured or not.

S Y 0 S Ko
26 e XY . g 2
A TN A BN P

K Ue?f oty ,:‘)2.(,;
& Lt
J% (5 LM-_?JM I, %——J’ D‘f'?/

- /.;y'/g/wf)?’}b/& H.(

*[(5) ““Sendhi” means fermented
juice drawn from a cocoanut,
palmyra , date or any other
kind of palm tree, and
juice drawn

*(5-A.) ¢ Spirits”’ .means any
liquor containing alcohol
and obtained by distilla-
tion, whether itis dena-

181
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*° (Translation) '

Explanation :- < Denatured > means sub-
jected toa process prescribed by the
State Government by notification in
the Jarida for the purpose of rendering
unfit for human consumption.]

(6) Liquor” includes every g “J'Jb//‘y,(}: @’ i :-—:0 _ | 2

kind of juice, natural or v A h""/J (V-

Liquor. manufactured, which con- _— : . e
aner tains alcohol ; (P r 4—‘1)’ L (;'J’J/‘ !;Jf Bix 219

-2 2y

3

' b se & 31 s x
(7) “Distilled liquor” means | 27~ /"” o= L) { - )’ﬁ-:—"/
the liquor which contains . N
(f:%:bé‘.‘g}fwﬁlmu‘.’ e s

Distilled alcohol and has been manu-
liquor. - factured by means of any v »
apparatus; ,L.{lgd Ve 2 3L 40

2, . - * s Y
(8) *““Fermented liquor> means . W”"”/’{f {7 2CA) L_, Aﬂf;
J - DA A

the liquor manufactured
Fermented in any manner other than &s v

liquor. that ; ~plles B bl ‘fgﬁ-u” lelirR e

4 -
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“+ 1316 F: . HYD, ACT 11  Abkari (‘. B My oS e T
(Translation) o -

*[(9) “Countryliquor” means any

- liquor manufactured in

Country any part of India other

“liquos, than the Hyderabad State

either by indigenous

methods or after the manner of
foreign liquors.

*(9-A.) “State liquor” means
liquor manufactured in
State liquor.  the Hyderabad State either
by indigenous methods

or after the manner of foreign liquor. ]

* Assubstituted by Act No, XXIII of 1953 F.
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[1316F : HYD. ACT I

" Abkari
* (Translation) :
(10) *[ Omitted].
European -
" liquor,

 (12) #[Omitted]

Intoxicating
drugs:

S0 s

ot T X
Wb (foy Q=

“ Foreign liquor ” means

*(11)
Foreign all liquor other than
liquor. 1(;ountry liquor or State
iquor:

Provided that in any case in which
doubt may arise, the Government,
may declare by notification in the
Jarida what liquor for the purposes of
this Act shall be deemed to be °State
Liquor’ * or ‘Country Liquor’ and
what ¢ Foreign Liquor ’;]

ot 30 s
(| ) |G

\

* Omitted by Act. No. XXIII of 1953.
-1 Omitted by -Act. No, IV of 1333 F.

* Ag substituted by Act No; XXIIT of 1953 F.

PHSL 2 pry WoIo2ef et

< ST ¢y 003 Gt ot et
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( Translation)
*[(13) “import” means to bring

into the Hyderabad State
Tmport. from any place outside it; ]

*[(14) < export™ means to take

Export. - out of the Hyderabad
' State ;

*[(15) <“transport” means to move

Transport. - frgm_ one place to another
.within the Hyderabad
- State ; |

N

*[ (16) ‘“manufacture” . includes
Manufacture. €VETY process, whether
natural or artificial, by

which . any fermented, spirituous or
intoxicating liquor is- produced, pre-
pared or blended and also redistillation

and every process for the rectification
of liquor; | :

*As substituted by Act No. XXIII of 1953,
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(Translation) OB L FITT N AV 1

' ol

*[(17) ¢abkari tree” includes . . R
the tree of gulmohwa, 4 ] AN ¢ 1£))|- 6~ ARCES,

Abkari tree. cocoanut, palmyra, date P

or any tree of the species | (=%, NV (el F1 o Lf; .
of palmyra, the fermented or unfer- JJ&L{J“:‘( IV ‘Z" 2V

e ice o which s shobe! | L2 Wg e b Mt
repared. | ~ ds{ RN
o LSl oS irarda f
- [retedivay

*[ (18) ““bottle*” means to transfer
liquor from'a cask or other
Bottle. ~ vessel to a bottle, jar, flask
or similar receptacle for the -
purpose of sale whether any process of
manufacture be employed ot not includes
rebottling ; |

*[ (19) < rectification”  includes
every process whereby
Rectification.  spirits are purified or are
coloured or flavoured by

mixing any materials therewith ; ]

Y dis ? ww’wb"g_,,f,{/:a_.

*As amended by Act No. 1 of 1343 Fasli. *As substituted b'y Act No. XXIII of 1953,
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(Translation)

*[(20) ¢ place™ includes also a
Place, house, building, shop, tent
' and vessel ;]

*[ (21) * materials*’ include Mohwa
" |Materials.  flowers, Molasses, Jaggery

and such other materials
as the Government may notify in the
Jarida from time to time; ]

“#[ (22) ¢ prescribed” ‘means pres-
Prescribed. cribed by rules made under
this Act;]

*[(23) “sale or selling” includes
Sale or any transfer otherwise
Selling. than by way of gift ; ]

*As Substituted by Act No, XXIII of 1953.
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Abkari [ 1316 F: HYD. ACT I
(Translation)

CHAPTER 1II.

POWERS OF *[ GOVERNMENT! ]

3. For the purposes of this Act and
the administration of Abkari, the
*[ Government ] may — ’

(1) (a) appoint: an officer to be
called the Commissioner of Abkari

who shall, under the control and sub--

ject to the orders, of the Government,
be deemed to be the Chief Officer for
all matters pertaining to the Abkari
revenue and may exercise all powers
under this Act or such other powers
as are conferred on the Commissioner
of Abkari by virtue of any other law
and he shall, in like manner, discharge
all the duties entrusted to him and in
so far as it is not contrary to the inten-
tion and purposes of this Act shall
have such powers of inspection and
control of the work of,issuing instruc-
tions to, and hearing appeal against
the orders of his subordinate officers,
as may from time to time be conferred
by the Government. So many Assi-
stants shall be appointed. under the
Commissioner of Abkari as may be

*As amended by Act No. I of 1343 Fasli.
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1316 F: HYD. ACT 1] Abkari

sanctioned, from time to time, by the
Government and the appointment of

- every such Assistant shall also be made
with the sanction of the Government
and he shall be entrusted with all such
duties as Commissioner of Abkari may
assign to him from time to time;

(b) appoint, besides the District
*[Collector], any other person also for
the purpose of exercising wholly or
partly, in any district or part of a district,
all those powers and in like manner
discharge wholly or partly the assigned
duties which have been under this Act
prescribed for the *[ Collector;]

Provided that the discharge of dut-
ies and exercise of powers as aforesaid
shall, besides being in accordance with
the instructions of the Commissioner of

+As substituted byAct No. XXIII of 1953.

~

189

R S I BER2 T

c_-mJLJ(K’ BV INCIP
UJGWIJWIAJL o b3 I
@Kl/l’t ufwﬁlﬂj’f}:d A <
L2 S AV R4
VoG b
(.13(9,/ U;J"’U"’fﬁbﬁb/wc:'.-/zﬂ
Ui o L Ll
T2 Sk ,f/’L‘ Gibigl oy

LZHicouseror Josllo.(ey-
orteSirte G
teaLFipagdio s
L(b’cf,',.u"u"’ i3 /m,,;‘,fdw
(couﬁb,e){«} Iz :rm 4
e g £

g A 2 ~F
HL’JL’”’K‘ZDL}'}”M’;AJJ‘%}
eﬁi‘:dk/!}//uﬂﬂéf@, Ly Al

*As substituted by Act No. XXHI of 1953.



Abkari [ 1316 F: HYD. ACT I
(Translation)

Abkari, be subject to the orders of the-
Government also which may be issued

from time to time by the Gove_rnmen,t ;

‘() appoint, in their discretion, for
the assistance of the*[Collectors,] officers

subordinate to them and prescribe

their designation, powers and duties ;

~(d) delegate to -any Government
servant in any department .or to any
other - person in his personal or
ex-officio capacity - the - powers and
duties under this Act which he shall
discharge in addition to the powers and
duties of his substantive post. ‘

Provided that the powers provided for
in section 18 shall not be delegated to a
servant in any department whose rank
is not superior to a peon-or a constable
and that the powers and duties so dele-

*As substituted by Act No. XXIII of 1953,

190

Sy i i e

u:z.dw i’?%—ud L(f’;’/ﬂét
Y {7 SN WIrY

5 P
_éé,unf(wumw,% )(E)

2 Uju Lo A2ty & lf’.,./u.'_'.? Ll
Uf’ ¥ U‘J;fi; <l g‘:v’ﬂﬁcﬁul
R 4

(foJ /{Af'(fg.ﬁdbg/,}}

b[é'ﬂ :./;’/40)’!.2 ‘M/Jﬁ

oJi’W_:”Uw Szl Wiu»"

. uuﬂﬁu/w 207 /.cfu.fd‘o &t

s (M

,’.ﬁ*’;.«ué.:y m}‘u%,g}f
‘5‘?;;4:?3}{1‘6 b KZ:@JK/

LA T e ) vaww

| Qﬂmwﬂﬁ z,/,ku-/ uﬁj::._,uw;

* As substituted by Act No. XXIII of 1953,



1316 F: HYD. ACT 1]dbkari
oy (Translation)

gated or conferred may be revoked or
modified at any time.
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Abkari [ 1316 F: HYD. ACT1 .| MM eB ¥k

(Translation)

*[ (e) regulate, subject to such con-
ditions as may be specified, the delega-
tion by the Board of Revenue or by.
collectors of any powers, conferred by -
this Act or exercised in respect of
Abkari revenue under any Act for the
time being in force.] .

* As substituted by Act No. XXIII of 1953,
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1316F HYD ACT 1]  Abkari
(Translation)’

" (2) .make .by. notification rules -in
respect of the followmg matters —

(a) determining the substances from
which liquor will be drawn and prohi-
biting the use of noxious substances in
the manufacture of liquor; - ‘

(b) the mode in which sendhi
will be supplied to licensed shopkeepers
or to persons who have obtained licence
to-manufacture liquor from sendhi;

(c¢) determining the number,
description *[and form of licences for
.any particular place or area and deter-
mining the officers who shall have the
power of imposing or cancelling such
licences and the conditions subject to
which the licences shall be granted;]

(d) regulating the description
and quantity and number of appara-
tus to be keptin a distillery;

*As amended by Act No. | of 1343 F.
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“Abkari - [ 1316 F: HYD. ACT 1

(Translation)

* {e) prescribing the instruments 1o
.be used in the testing of liquor and
the mode of examining the strength of
liquor; -

(f) prescribing the measures to
“~.be used for the sale of liquor;

S OGS B0

= : . s - :
i AT ()
L EE

A pRVO o By
L Jd Lo

*[(g) providing for the storage,
import, export, transport or possession
of liguor and Mohwa flowers or the
manufacture of liquor;

*(h) providing for the manage-
ment and supervision of stills, brewe-
ries, liquor shops godowns, distilleries
and warehouses;

*As substituted by Act No. XXIII of 1953.
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(Translation)

- *(i) prescribing the mode of con-
ducting searches and the form of the
bail-bond and surety bond;]

(j) determining the amount of é‘,&!éu?u'd/)}&ui,. ((_5)
security for contravention of this Act, o '
and the officer competent to take the | = @37y /10 “f’ Y, L(;‘L( b

security; _
_ Y
- :_&::,:}:i&.’.’ﬁg,‘:/t_(&)

(k) the confiscation and sale of
articles;

*[(D) prescribing the powers and
duties of Excise Officers ;

*(m) (1) declaring the process
by which spirit manufactured in or
imported into Hyderabad State shall
be denatured ;

(2) for causing such spirits to be
denatured through the agency or
under the supervision of the Excise
Officers; .
(3) for ascertaining whether such
spirit has been denatured properly;

*(n) regulating the bottling of
liquor for sale; '

*As substituted by Act No, XXIII of 1953.
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Abkari {1316 F;HYD. ACT I
. (Translation)

*(0) declaring in what cases or
class of cases and to what authorities
appeals shall lie from orders whether
original or appellate, passed under this
Act or under any rule made thereun-
der, or by what authorities such orders

. may be reviewed or revised, and pres-

cribing the time and manner of pre-
senting appeals, review and revision
petitions and the procedure for dealing
therewith; -

*(p) regulating the collection and
disbursement of owner’s fee in respect
of Abkari trees;

*(q) for rewarding informers and
other persons including Abkari Officers
in connection with the detection of
offences under this Act; and

*(r) for any other matter which
may be prescribed under this Act;

&
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1316 F HYD. ACT I | Abkari
T (Translatlon)

. (s) relating to -any other- matter
for the ‘purposes of this Act. =

+[3. (A) Subject to orders of the
Government made from

Power of : time to time in this beh-
Commission. - ‘alf, the Commissioner of
erof Abkarj  Apkari shall also have the
.same powers to confer po-

wers “on, - or  eéntrust ‘duties to any
Government servant in any department
or any other person under this Act
which the Government have under sec-
tion 3, clause (1) (d). And the Commi-
ssioner of Abkari may with the sanction
of the Government delegate - wholly or
partially the powers vested in him under
this section to any *[Collector] or more

than .one . *[Collector]  and. may after -

delegation, revoke them at any ‘time:

Provided that in case of emer-
gency the Commissioner of Abkari
may delegate powers in anticipation
of the Government sanction. ]

“fAs amended by Act No. I ot 1343 Fasli.
-*As amended by Act No. XXIII of 1953.
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[ 1316 F: HYD. ACT 1
(Translation)

Abkari

4, Subject. to such conditions as
may deem fit, the*[ Gove-
rnment] may grant, for a
fixed period to any per-
son at any place,

Power to
grant lease.

(1) a lease jointly or severally
for the supply, manufacture or sale of.
any inebriating or 1ntox1cat1ng drug or
mohwa ﬂower .

Explanation:- A lease shall not
take effect untill the**[Collector] or any
other competent officer has issued
a licence *[in the prescribed form.] -

(2) The *[Government | may confer
on any officer the power mentioned in
sub-section (1).
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*As amended by Act No.I of 1343 F.
**4s substituted by act No. XXIII of 1953.
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1316 F: HYD. ACT I] Abkarz
( Translation)

*[ 4-A. The Excise éommissioner

Establish- ~ may with the previous

ment of dis-  sanction of the Govern-
tilleries and t
warehouses, ment,

(a) establish a public distillery in
which any kind of liquor may be
manufactured under a licence granted
under section 15 on such conditions
as the Government deems fit to impose;

*As substituted by Act No. XXIIT of 1953.
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Abkari [1316 F: HYD. ACTI
(Translation)

(f)) discontinue any public disti-
llery so established ;

(c) license at or in connection
with any licensed distillery or else-
where a private warehouse wherein
liquor may be deposited and kept with-
out payment of duty ;

200



- : - I:’ : v’ PO I
DB HYDIACTT) apkan | ¢ SO 0EgToIs
(Translation) | |

*(d) establish a public warehouse
wherein liquor may be deposited and

kept without payment of duty; and

*(e) discontinue any public ware-

house so established.

Explanation:- Public  warehouse
shall be for the general accommodation
of persons desiring to warehouse
liquor . subject to duty pending removal

for local consumption or for export.

* As substituted by Act No, XXIII of 1953,
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Abkari [1316 F: HYD. AT 1 - | - SBulbediois
(Translation)

*4-B, The Government may, by
notification in the Jarida
and subject to such condi-

Power of

Government  tjgng as it may think fit to
to exempt

any articles

?rro%l};ﬁarea prescribe, exempt any liquor

operation of

this Act. .or gulmohwa either wholly

or partially from all or any
provisions of this Act eifher
generally or in any speci-
fied area or for any specified - period
or occasipn or asregards any spécif ied

person or class of persons. ]

¢

* As substituted by Act No. XXIII of 1953,
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1316 F: HYD. ACT 1.1 bkari "

(Translation)

5. The *[Government] may fix duty

Power to in the following cases :-

fix duty.

(1) import and export  -under

section 8;
(2) transport under section 9;

(3) matters
tion 10 ; :

(4) sale under section 12.

mentioned in sec-

L
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*As amended by Act No. Tof 1343 F,
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Ableaki” 1316 F: HYD. ACT1 & ,._ﬁJ/(, Lt AR

{Translation)

*[6. Where a contract for selling sendhi

at a particular place and

Licensce may 1O @ specified time is gran-
issue permits ’

for transport.  ted ynder section 4 to any

person, Government, may,

“

P

1 by notification in the Jarida,

) declz;re that such a grantee shéll be co‘m-~
petent to issue licencé for transport of
sendhi in such quantity and subject to
such conditions and restrictions as may
be bré’écribed by the Government iﬁ thls
behalf, and a licence so issued shall hgve
the same effect as that granted by fﬁe . -

' Collector or'é.ny lawful authority under

RN

section 15.

X

. " *As substituted by Act No. XXIII of 1953.
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(1316 F: HYD:-ACTI]  dbkari

(Translation)

SO oS

o
£

“'\ i

(3 .
Y #7. (1) All duties, taxes, fines, fees
and other moneys payable

Procedure .
forthereco-  to Government under any
very of Ex-
cisedues and . .
connected ofthe provisions of this Act
dues.

or of any licence or permit
iss_ued under it, and all_ amounts due to
Government by any gréntee of a
privilege or by any licg:nsee under this
Act or by any berson on account of any
contract relating to the excisé revenue
may be rééovered from the lessee or his
surety or every such vperson who may
have occupied the business relating to
such lease to the extent of the amount_
due from him to the lessee in réspect of
the period of occupation of such person,

as if they were arrears of land revenue. *

* As substituted by Act No. XXIIT of 1953.
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dbkari - [1316 F¥HYD,-ACT T 5. S g iTdb

(Translation) -

)] AIn case of default of pay-
ment of Abkar_i revenue by the lessee,
the Government may also proceed to

: make’ its own arrangements or resell by
canceliing the existing lease of such
defauiter and recover the loss in revenue
in the manner prescribed in sub-sec-

tion .1 .
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(Translation)

CHAPTER TIL m_rn’/ L
e 2

IMPORT, EXPORT, TRANSPORT, | *= Y k’.);}.) r
- "ROSSESSION; - MANUFACTURE | 27%=" L/,/{?dw ltals

AND SALE,
” y ;
| HoLartflrs
Pilzqhibition . d’, v
of import . - e .
-ix.nd'expon of.,ﬂ.';_.,i ‘ v ij' l{‘
éﬁ,li?;aoﬁo- R #[8. No person shall import or ex-
‘wers, s )

port any liquor, sendhi or mohwa
flowers without the permission of
Government or of any competent officer

or wi'thout payment of duty leviable

thereon. ]

*As substituted by Act No. XXIII of 1953.
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"l * 71316 F: HYD. ACT 1

(Translation)

Prohibition

of trans-

port of

liquor or
mohwa

flowers.
J—

10 No person shall withouts obtam-
ting, a hcenCe mentloned
«‘\1;1 ‘section 157

_"Matters N
prohlblted
without
obtaining
licence.

l'-.‘.".;(I.)..v..ﬂ.*f‘.i manufacture liquor;] or

(1) collect substances . from
which liquor is manu-
factured ; or

keep a brewery of distilled
liquor or a distillery of
fermented liquor; or

(am

establish a warehouse of
the intoxicating drugs or
mohwa flowers ; or

(V) tap t[Abkari tree] or draw
sendhi therefrom ; or

)

*As amended by Act No. IV of 1333 F.-
+As substituted by Act No. XIV of 1955.
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119. No person shall transport any
liquor sendhi mohwa flowers in excess
of the quantity fixed by Govermﬁent
or by any competent authority §vithout
v therefor under

obtaining a licence

section 15. ]
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1316 'F: HYD. ACT I] Abkari-

: ( Transhztiqn )

* (VI) keep, or have in possession

and use any materials, -
“utensil, still, or imple:-|

“ments and . apparatus of

: .whatsoever for the purpose,
" of manufacturing or caus= |
ing to manufacture thereby:}

.. distilled liquor or intoxica--

“ting drugs:]’

fAmendcd by Act 1\{0. I of 1343 Fasli, _

.
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*[Prov1ded that the Government may,

* by notification i in the Jarida, direct that .

in any local area it shall not be neces-
sary to take out licence for the manu-
facture of liquor for bona fide home

“consumption.] -

_,W na@w?l"‘.._"....«{ff{{'f. al

*Substituted by Act No. XXIII of 1953,
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© . of cutting

"Abkari {1316 F:HYD. ACTI

{Translation)

#[10-A. (1) No person shall, without
: the permission of a Col-
Prohibition = lector or such- officer as

» ﬁ%?,’&g ng,i' by the Government in this

Abkari tree.  behalf, cut down or destroy
any Government Abkari

tree. -Such permission may be given
subject to the conditions and on pay-
ment of a fee prescribed from t1me to
tlme by the Government.]

* Amended by Act No. I of 1343 Fasli.

may have been empowered .
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*(2) In regard to cutting down
or destroying Abkari trees other than
those owned by Government the provi-
sion contained in section 46-A of the
Land Revenue Act (No.VIII of 1317 F.)
shall apply.]

Y yotsimy L.J&-....n?/ft/

*Substltutcd by Act No. XXIH of 1953.

210



S | LY T b
1316 F: HYD. ACTI| Abkari | it

{ Translation)

*[11. Subject to such exceptions as

. méy, from time to time,
Prohibition

f keepi e
?iqug?gltg,, be notified by Government
in posses- . / .
sion. . in the Jarida either for the -

whole State “or . any part :fhereof, no .
person shall be entitléd 6 keep in_his
possession any quzinti.ty of liquor or
sendhi without obtaﬁning a licence men-

| tioned in section 15.]

"* Substituted by Act No, XXIII of 1953.
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‘‘‘‘‘

( Translation)

B

12. No person shall bed entitled to | o : e g (V4 J.fj,'-'”,
L sell any kind of liquor, oA o . e a : .
Prohibition  sendhi or mohwa flowers | = J‘;?UJ"? 1!)% 274 | = ‘f L7

to sell liquor, without obtaininga licence

et mentioned in section 1. | - ﬁbﬁ{:”éw}?dﬁﬁz S

o . . r4 -

. SR ”N' . .. .
13. Duty shall be assessed and df{ /.""“'}9 7 ."’fj} 6/""/4"0 L
oot oo tlows | ] e T
. s # . s
(a) -on liquor, according to its é/ W‘d‘/’f} b MZ’."“"/)-' (S

covering

duty,

quantity or strength, before it goes out s Y 5

from the brewery, distillery or warehouse; vé‘?d-@fﬁé‘-ﬁi@# ey !7':((5:?‘/‘: sl
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1316F: HYD.ACTL]  dbkari

(Trar_z.élation) S ‘.

(c) on mohwa flower, according
to its quantity, before the importation
and exportation or transportation ;

(d) onintoxicating drugs, accor-
ding to.their kinds or quantity, before
importation and exportation or trans-
portation ;

(e) in respect of licence for
manufacture, sale, or on any other
permit. mentioned in this Act, in accor-
dance with the rules made under section
3, before the grant of the llcence or by
mstalments R :

213
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*[ (b) onsendhi by a tax on each

tree from which sendhi is drawn to be
:

"’pald m a lumpsum or in such instal-

TR NS L F S I SRR W
ments and for such penod as‘may be''

i
¢

prescribed, or according to its quantity

M -

beforeé it is imported, exported or trans-
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¥ Abkari [1316 F : HYD. ACT 1 | St ..a.}../muutizlﬁ U6
' (Translation) ‘.
(f) in respect of Abkari lease; U/ -'7’ '-—"{AJUJ ¥ ’M” )

according to the agreement arrived at

between the lessee and the *[ Govern- dlﬂ)b//-’] 21 M"‘Lfl I, ‘L Iy /
ment; ] ; _
: | BPLieThy)

}1
TR L éf)b:w/?))
(g) in any other manner pres-:| “i.5% * : »
cribed .in accordance with the rules p - . o e
made under sectiop 3. , ; .. vn | - 4,1{’.@/ P33 e i | S

* Amended by Act No. I of 1343 Fasli. o o ; -
.‘.s’,'lﬁ'?( «;uwa?ﬁ‘.g;.‘rfx..a_.
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‘1316 F:HYD. ACT 1)} dbkari- . 201 A R
(Translation) o R
*[13-A. When sendhi yielding Abkari

trees are tapped without

Tax for tap-  licence, the tax due shall be
ping unlicen- .

sed trees .

fromwhom ~ Teco verable where practi-
leviable. .

cable from the tapper or if

,. it cannot be so recovered,

from the occupier, if any,

of the land or if the trees

do not belong to the occupier of the

land or if the land is not occupied,

from the person, if any, who owns or

isin possession of the trees unless he

_proves that the trees were tapped with-

“out his knowledge.

*Substituted by Act No. XXIII of 1953.
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1316 F: HYD, ACT 1] dbkari |~~~ ~Tthuligs 4Tyl
- (Translation) R ' (SRS R

ot

*13-B. ‘(1) The owner or any

‘|Tapping of  person entitled to the pro-
trees situated

on patta . e

lands and prietory rights over trees
payment of .

owner’s fee .

thereof. yielding . sendhi shall not
! interfere in the tapping of
4s111ch trees unless he shall have expressed
in writing to the Collector or any other
ofﬁcer empowéred in this behalf within
the period prescribed and notified by.
the Excise Commissioner. to the effect
that heis unwilling to have “such

trees tapped.

*Substituted by Act No, XXIIT of 1953 F.
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1316 F:HYD. ACT '1] Abkari - Sl oo €T

» ( Translaliion )

*(2) The owner’s fee in respect of
tree‘s tapped shall be deposited in the
Government Treasury aﬁd I;aid to the
owner orany other perso;l entitled to
|. it in the manner as may be prescribed

| and notified by Government.]

» *[14. No lessee shall, excopt with
S the permission of Govern-
Lessee not to

declare any ent e ’ ny person
person to be  MeAt declare any pe

his partner, . )
B E A to be his partner; and

such partner shall not be
competént toract as such
until he has obtained
a Iftence to that e;ﬂ”ect

from the Collector or any

other competent officer.]

*  Substituted by Act No. XXIII of 1953,
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Abkari [1316 F : HYD. ACT I

(Translation)
CHAPTER 1V.

POWERS AND DUTIES
OF OFFICERS.

15. (1) The * [Collector] or the other
officer so empowered by
the- Government  may
grant a licence mentioned
in this Act-

Powers of
*[Collector ]

« (i) on paymeht of such duty or
fee,

(ii) for such period,
(iii) subject to such conditions

and containing such particulars, as the
T[Government] may prescribe.

*Substituted by Act NG. XXITI of 1953.

S g Lf/“

o Ug)/wbéfﬁ
(1}~ /.._j 3 g..:ug?:.f,'fzoumrmg] ;
— GGtz

,u.fomd/uﬂbdr"'mm
2L

APV I }5&97( ry

AN L)

NU"‘(!’)

* R
:Kuf/ha,(?”u Q[C’OLLECTORJ«
2

- - ) Q_L
é@.uw Ylee AP L 46

+ Amended by Act No. I of 1343 F
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© 1316 F: HYD. ACT 1 ] Abkari o oAl vl 1936

(Translation)

" *[(2) The persén to whom a licence
under sub-section (1) has been granted
sﬁall be required to execute a counfer-
part agreementin conformity with the
tenor of his licence and to give such
secﬁrity for the performance of the
ag;éerﬁent as the issuing authority may

require.]

* Substituted by Act No. XXIII of 1953.
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{ Translation)

*[(3) If- "Government are satis-
1 fied thatit is necessary or expedient
that restrictions should be imposed on
the émount of any article, supplied for
sale, to a person licensed under this Act
to sell such article, Government
may by notificatioq in the Jarida 1m-
pose such restrictions, and notwithstan-
ding, anything contained in the agree-
ment under which such person holds
his licence, such person shall not be
entitled to compensation vby reasoﬁ of

the imposition of the restrictions.]

*Substituted by Act No. XV of 1950
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1316: ¥ : HYD. ACT 1] Abkari

‘ (T ran;lation) ‘.

16. A licence may be suspended or
cancelled by order of a

When .+ T [Collector] or *[any
gg:ﬂ"g dl;fl op Other competent officer]
ailied. in the following cases:—

fSubstituted by Act No. XXIII of 1953.
*Amended by Act No 1of 1343F,
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. Abkari [ 1316 F: HYD. ACT 1
(Translation)

(1) If any prescribed fee or duty
duly payable by the licensee is not paid;

(2) If the person who got - the
licence or his servant or any person
acting with his permission, express or

implied, contravenes the conditions of

the licence;

SV ,,uw,mo;ai
Uigl Vu’uf’fd;‘f@u{ 8¢ ]

.

-g..’_:eg_f:,uu';?zb.{ Sl

Q‘L/ thos L'.:w LT u";Jf er)
6ol e dil Ly
e LIy 1/7:? wfbé:_.:u Lt
Sy 73

[ (3) If the licensee is convicted of
any offence agaist this Act or of ény
of the offences under the Indian Pénal
Code, relating to property, coinage and
stamps, or of ahy Gthel..' cognizable and

non- bailabl_é offence; ]

f Substituted by Act No. XXIII of 1953,
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1316 F: HYD. ACT I] Abkari

" (Translation)

“(4) If a lessee of the Abkar1 app-

lies for the suspension or cancellation
of .the licence secured by him for any
person.

(5) If the suspension or cancella-
tion of a licenceis discretionary accor-
ding ‘to the conditions thereof.

17. When a Criminal Court, upon

‘information from an
Criminal Abkari or Police: em-
Courtmay  ployes, or from any other
give order : .
for search.  person, has, after making

necessary inquiries, reason
to believe that any offence mentioned
in section 31, 32 or 34 has been com-
mitted, it may, after recording the
sworn statement of the informant, issue
an order for the search of any -article
relating to the said offence.
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‘[1316 F: HYD: ACT 1
(Translation)

18. *[If the Commissioner of Abkari
or the t[Collector ] or any
Abkari Officer not below

Abkari -

Power to .

make search  the rank of a Sub-Inspec-
without tor, or a Police officer, not
warrant. below the rank of a Police

Station-house officer] has
reason -to believe that it is likely that
there would be undue delay and the case
would be spoiled in obtaining a search-
warrant under the preceding section
may after recording the grounds of his
belief at any suitable time by day or
night, search any place or person;, and ~
may seize the article which he believes_
" to be liable to confiscation” under this’
Act, and release the . ‘person “strongly
suspected of having committed the said
offence on producing a bond with or
without sureties for appearance - before
a Court or competent officer.

If . an Abkari,Police,  Revenue
or Customs officer or a
licensee finds any person

19.

Power of
arrest.

or

thoroughfare open

place, any offence mentloned in SCCthI‘l of

*Amended by Act No. I Qf 1343 F_asli.
T Substituted by Act No. XXIIT of 1953. '
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1316 F: HYD. ACT 1| Abkari
(Translation)

T 31, 32 and 34 he may, without obtammg
a warrant of arrest, arrest him. with the
tlliquor,] or mohwa flowers in his
possession at the time..

He may. for:the  purposes of this
section search any person, distillery,
vessel, apparatus or means of transport
whlch he " may strongly suspect to
contain the sald artlcles

Any person arrested under this

- section shall be released on his filing a

‘bond, with or without security for

. appearance before a Court or competent
officer.

tAmended by Schedule to Act No. T of 1333F-
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© Abkdri [1316 F: HYD: ACT I
(Translation) /

1226

o0 i

#[19-A. (1) Whensver an offence

Liability of  hag been committed which
certain things »

to selzure,
is punishable under this

Act, the excisable articles, material,
still, utensil, implements or apparatus in
-re'sf)ect of or by means of which such
offence has' been committed shall be

liable to seizure.

~ (2) Any excisable article lawfully
imported, transported, .'inanufactured,

held in possession’ of or sold

along with or in addition to any excis-

able article liable‘/to seizure. under sub-
section (1) and the receptacle, packages
and covering in which any - such
excisable articles, material, still, utensil,

implements or apparatus as aforesaid is

*Added by Act No. XXIIT of 1953.
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(Translation)

or are found, and the other contenté,
if dny, of the receptaclelér packages in
which the same is or are found, and
the animdls, carts, vessels, rafts, lorries
or any other conveyances used in
carrying the same, shall likewise be

liable to seizure :

Provided that if the article‘ seized is
sendhi or wash which is HLable to
speedy and natural decay any Abkari ’
officer mnot bélow the rank of a Sub-
Ihspector may dispose of the articles
in the manner prescribed by rules made
under clause (k) of sub-section (2). of

section 3.]
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(Translation)

. ¢ . o
r, r. . . .’ o '
20. Any Abkari oﬁﬁer;[sngt ) ‘-U-/'fu-), J Jk&/‘?,uféjw, 1bse e
: below the rank of a *[Sub- . . ) -
. gﬁ?g;_nmay Inspector] may, for pur- UJK'jbﬁ.bé’ '4%71}’“‘):ﬁ""’jff£
A 1 1 [ 7
enter into pose of 1nspeptloq,deé1te; ‘
placein occu- any place occupied by a | . 4. . o ol
ﬁiﬁi"s‘é:f licensee :— . /( K/{." / l,;:;ﬂ{féﬁ.dgﬁ.é_%')‘ ; ‘/] Ve

WS e Y 22

' W
| | wrduE o
(a).h.ere + [liquor] is manufactt}llred r/ . e o ! ”
or sendhi is draW# 01? liquor or T[’f“o e oL [’["Lﬂ y;‘.’ 70 b %(f:uf k

T,

*Amended by Act No. I of 1343 F. N dd P - ‘
+Amended by Schedule to Act No. IV of 1333 F. e L R b-;»?ff.’ 7 -al
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B . . N ! ) J M1ty .
" 1316 F: HYD. ACT1] dbkari ' 2o Pwiols
O ranstaion) - n izl ousdl

- flowers ] are stored at any time by day
or night ;

- (b) where the aforesaid articles =232 QU/CC:" Lo ‘7’.—- (&)
are kept for sale at any time when it is

* ordinarily kept open, ' Lﬁ. ) =3 c"_"’.‘ 0)& o 2'14 é:/ 2 Z
| e LS s

] L]
21. Where there is sufficient reason Lf{'/‘ _ r, 5] J:_, ey _l_.,url«'l( fj

to believe that any person

Arrest in . is guilty of any offence - 2 _ 3 Y ,
order to mentioned in this Act, and ?/,/,U’ﬁ M ¢ % Z

ascertain when he, on being ques-

d. tioned by an Abkari or - . Lol e
aceuse Police officer, refuses to E Ve d)“’/‘ {A,Jj E) 9—;-'6' b/L?U JU
give his name and residence, or P / ,
gives a false name and residence, he A% ) ~ U/ f
may be arrested in order that his true L l:() (s ."_6 4 w. 4120 ”A/A; J'.i
* name and residence may be ascertained. /w ’ 0 .
- -If the name and residence of the person WP WO v PAA IV MY
cannot be ascertained in twenty-four r v wé’-“" Sl b“ ? r
hours, he shall be produced ina Court

of law. O A A P (;;.:y‘,é:' -
Dy SIS g,;;ﬁ:g‘,rru{

@i:ffdir)’j.:)fcf; Irb‘ 1 u“ﬁ e |

LSO

22, The person arrested or goods
' seized under this Act

* -
. ."' f’ , * .;‘.;
Person or shall, in case a security U’?_, ,‘-!:”' J L[C'OU&'L'TO ;zjb{)!,_l..u‘ '

property to

be produced 1S Dot produced, be for- i L
befgre nee warded within twenty-four ¢l - L ,;u;/,;:(u
_ Collector, hours and without un- & XIS ()(r.‘

necessary delay, to

* Substituted by Act No. XXIII of 1953.
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(Translation)

the *[ Collector ] or to the neé_.rest
competent  officer together with the
-articles seized and’ statement of the

- search and arrest.

}

t[22-A. Ifin exercise of powers
‘- contained in sections 18

Release on  and 19, any officer arrests
{)“g:ésmng any person and also when

any arrested person appears
- orismade to appear under
section 22 before a *[Collector ] or other
competent officer such officer shall
release him if the person furnishes bond
with or without security as specified in
section 22-B for appearance before a
competent officer or a Magistrate, as
the case may be.

* Substituted by Act No. XXIII of 1953.
+ Amended by Act No. I of 1343 Fasli.
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(Translation)

_ *22-B. In order to obtain release

L under section 22-A the
Arrested arrested person  shall s
personto . gaccording to the direc-

furnish bond
with security
for release.

“tion of the officer com-
petent for so releasing,
furnish a bond of the amo-
‘unt he may determine not .4
exceeding a reasonable limit, with one
or more securities to the "effect

that he shall according to the terms con-
tained in the bond appear before an
officer or a Magistrate, as the case may

be, and shall after appearance, unless
otherwise ordered, continue to appear
as directed.

But the officer - admitting the bond 4
may, in his discretion, waive the condi-
tion of the production of one or more
securities in any case and the Govern-
ment may prescribe the form in  which
and the place at which such form
of bond shall, in view of the local condi-
tions, be caused to be furnished.
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* Amended by Act No.1 of 1343 F.,

231

Wl

bl b E'»j:.')yﬁ’ u..:.»-f J({irjuml



Abkari ‘1316 F: HYD. ACT1

“(Translation)

*22-C. When the person released
on bond fails to appear
before a competent officer

in accordance with the bond
and the said officer is
of opinion that action sho-
uld betaken to recover the
penalty according to the terms contain-

ed in the bond and security from such
person or his surety, he shall -forward
~ the bond and security produced to the
Magistrate having . power to hear the
charge alleged against the accused and

. on:receipt.of such bond and security the
Magistrate shall; for the recovery of the
prescribed penalty, take all the measures

he can take in case of having admitted
the bond and security from the accused
for appearance in his own court
according to the provisions of the Code
of Criminal Procedure.]

Procedure to

recover penal-

ty incase of

non-attendan-
-ce. .

- 2 P - 8. ¥y 6
IEXom L 'u.’-wfiﬁfﬂvrﬂ
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Goe Lot Ly
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* Amended by Act No. L of 1343 F.
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( Translatzon)

24, Every official of the Police,

Assistance
to be
rendered to
Abkari-
officer.

operation

Revenue and Customs
. Departments and every
village official shall, at the

request. of any- Abkarl‘

officer render him reasona-
ble assistance for the

" of this ‘Act, unless -

prevented by some reasonable excuse.

Ve . SR T P

*[23, The searches made and bails

admitted under this Act
Search, how -

made and : .
bail, how ad- shall be in accordance

mitted.
with the Code of Criminal

~ Procedure 1898, and sub- -
ject to the rules made by
Government under clause (1) of sub-

section (2) of section 3 of this Act.]

/"/*_/’J[ - :Mldﬁjlﬁbbaﬂ

6 S ANIE IR Iy
)Jaau(/fb/f JUfL;";ru epsl
Jr"’gﬁﬂbwﬁwtmﬁnbﬂf
o Skl s AL L
-/z’,td:ﬂ"ﬁndffaiw /.,

* Substituted by Act No. XXIIT of 1953.
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(Translation)

*[24-A. Every officer employed
under the Government

Offences to

- be reported . )
by State B Other than an Abkari Offi

ployees.
cer, shall be bound to give

immediate information to

én Abkari Officer and every

Abkari Officer shall be
bound to give immediate information to
his immediate official superior of all br-
eaches of any of the provisions of this Act
which may come to his knbwledge and
all such officers shall be bound to take
all reasonab le’ ‘measures in their power to-
prevent the commission of any such br-
each which they ma.y know or Iiave
reasoﬁ to believe is about or likely to be

committed. |

* Substituted by Act No, XXTIII of 1953.
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1316 F: HYD. ACT 1] Abkari.

(Translation)
25. (1) Every landholder on rec-
eipt of information of the
Matters to  fact that a person unlaw-
bereported  fully manufactures liquor
by landhold- - or any intoxicating drug
er. on any land occupied by
him shall give notice of the
same to the *[ Collector ] or to the
nearest competent- officer without"
unnecessary delay.,

-:.,-ll‘.’w’mub S TIG

'ﬂ"/(’)- ra 3 l»:f,lﬂ’ld/tﬂﬂ
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* Substituted by Act No, XXIII of 1953.
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(Translation)

*[(2) In case of illegal tapping of sendhi
trees situated on land occupied by a pat-
tadar, tenant or any other person, the
provisions contained in section 37-A of
the Hyderabad Land Revenue Act (No.
VIII of 1317-F.) shall, so far as may be,
having regard to the provisions of

section 13-A apply. ]

*Substituted by Act No. XXIII of 1953.
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(Translation)

;".””,7 ‘e it o e
=L LT3 b

{[26. The Collector or any other

Exci - ’
Power to cise Officer, not below

hold prelimi-
nary enquiry. the rank of an Inspector,

shall on any person being

brought in custody or
appearing before him on bail and:on
such person being accused of the breach
of ény provision of this Act, hold
such enquiry as he may think neces-
sary and shall either release such per-
son or forward him in custody to or

admit him to bail to appear before the

» Criminal Court having jurisdiction to

try the case :

Provided that if such inquiry is not

commenced and completed on the day
on which such person is arrested by or

is brought. or appears before such

Abkari Officer, the said officer shall,

1Substituted by Act No. XXIII of 1953,
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(Translation)

if sufficient bail be tendered for the
appéarance of the person arrested,
admit the said person to bail to appeér
on any subsequent day before himself
or anil other Abkari officer having

jurisdiction to enquire into the case. ]

*[27. (1) The Collector or any other

Power to
issue jsum-
mons.

Excise Officer, not_below

the rank of an Inspector
holding an enquiry under
this Act may summon
any pefson to appear before himself
to give evidence in such enquiry or-to
produce any document relevant thereté,
which may be in his possession or

under his control.

* Substituted by Act No. XXIII of 1953

238



1316 F: HYD. ACT 1] Abkari

. (Translation)

2O sy 5 a5

(2) The provisions of the Code
of Criminal Procedure, 1898, shall so

far as may be applied tb such enquiry. ]

*[28. With regard to the custody

of prisoners under trial
Procedure as

to prisoners R .
under trial. and the production in

court of witnesses for pro-
secution the provisions of
the Code of Criminal Procedure, 1898,
in respect thereof shall be cofnplied

with. ]

* Substituted by Act No. XXIII of 1953.
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(Translation)

*[ 28-A. When an Abkari Officer -
Report of

Abkari Ofi- not below the * rank of an
cer gives :

Jurisdiction — 145pector  forwards in
Court.

custody any perso;i accu-
sed of an offence under
this Act to the Criminal
Court, ﬁaving jurisdiction
to try the case, or admits any such person
to bail to appear before such Criminal
Court, such officer shall forward to the
| Crimina1 Court within the period and

in the form prescribed by Government

*Substituted by Act No. XXIII of 1953.
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(Translation)

31

MY S -G KT

in this behalf, a report setting forfh
the particulars of the name and resi-

dence of persons acquainted with

| circumstances of the case and such

other particulars as Government may .

prescribe apd shall also send to such
Criminal Court aﬁy article which it
may be necessary to produce before it.
Upon receipt of such report the Cri-
minal Court shall enquire into such
offence and try the person accused
thereof in like manner as if complaint
had been made before it as prescribed
in the Code of Criminal Procedure,

1898.

241
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" Who shall be

Abkari [1316 F: HYD.ACT1I .
o (Translation)

29. Where any property selzed
under this Act 1s placed
in charge of a Station-

glll‘;creg‘; i house Officer, he shall,
property pending order of a Court
seized. or competent officer, pre-

serve the same in his
custody, and shall at the requestof
the officer depositing the same, allow
it or any part thereof to be taken away.

| u,....'}/muu tf/b“

3,{:7 ,mfif’..’ O I ¢
Yot~z
el ';;;ufu/';’—ul,ﬁ&/
=, J;Mu?x(w/u'ué,w/
£ u‘;,»wa:b/(}mmaqu
(/ e (73 ,u(!’ 22120 A% 21
‘;wwiu.ua/b/wu,/ 7

Pl u"-

1t shall be lawful for the

T[30.
P . Court or Collector in
ower to the Cities of Hydera-
2,‘;5;‘;3;?” bad and Secunderabad
tion of for the Commissioner of
breach of Police to direct with a
peace. :

view to prevent breach

of the peace that any shop where lig-
uor is sold shall be closed for a reason-
able period.]

242

~ TSubstituted by Act No. XXIII of 1953.
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L ( Translation )

CHAPTER V.

‘INQUIVIVUES INTO OFFENCES AND ‘ v s
.PUNISHMENT.v _ ;} L:./ &o)&f/ 8/ ( I/
| | *[31. Whoever contravenes any of
the provisions of section 8,

" section 9, section 10, sub-
Punishment ’
for contra- . .
ventionof  section (1) of section 10-A,
sections 8, 9,

i?’(}fﬁ.m’ section 11 or section 12 of

"this Act shall, oh convic-
-tion before a Magistrate,
be punished for each such offence
with fine which may extend to one
thousand rupees and with imprison-

ment for a term which may extend to

six months :

*Substituted by Act No. XXIII of 1953.
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( Translation )

Provided that if a person convicted
of any one or more of the said offences
is convicted on a subsequent occasion
for any of the same voffences, he sha}ll
be liable to be punished for ea-ch such
offence with impriéoﬂment for a term
which may extend to one year and with
fine which may extend to two thousand

rupees.]
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( Translation )

e NS G YT DI

32, #[(1). Whoever, being the hol-
der of a_licenée for the
Cheating !
in respect sale or manufacture of
of liquor etc. . :
liquor or sendhi under this -

Act—

(a) mixes or permits to be mixed
with liquor or sendhi sold or manu-
factured by him or any other person

on his behalf—

(i) any noxious drug prohibited
under clause (a) of sub-section (2)

of section 3; or -

(ii) ahy other ingredient likely to
add to its actual or intoxicating

quality or strength; or .

245

*Substituted by Act No. XXIII of 1953,
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( Translation)

*(b) with bad intent sélls, keéps or
exposes for sale, any State liquor as any
Country liquor or foreign liquor or
liquor of superior kind or strength,
shall, ‘on conviction before a Magis;crate,
be punished -for the contravention of
sub-clause (i) of clause (a) with fine
which may extend to five hundred rupees
and with imprisonmént for a term which
may extend to three months ahd, for
the confravention of sub-clause (ii) of
clause (a) or clause (b), with fine which
may extend to five hundred rupees or
vﬁth imprisonmen’; for a terr'n which
may extend to three months or with

both.

*Substituted by Act No. XXIII of 1953,
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( Translation) ' :

*1-A. Nothing in sub-section (1)
shail apply to an offence punishable

under sub-section (1) of section 33.]

(2) Where a complaint has been

lodged against any persbn for cheatihg ' ‘ & / ,
' - - SN At
under the circumstances mentioned in | . "I‘/ oA b‘-’,: V- ( ¥
t "0‘ o, . o,
sub-section (1), the decision thereof i o9 .lﬂ_:{ por Wtﬂ&;{i!(&d/( ”Lyrﬂ
shall be awaited; and if the accused» is rv i u‘fﬁ»l%ﬂe _L_cglh;t E.“. J

convicted or acquitted on that chargé,

o , Lu';/uﬁl.,/;w, gﬁu/"rzy‘ul o
no further proceedings under this sec- . :‘ ,; T
/ » . -
tion shall be taken against him. - - -(f?. ({’:@‘)Jb/dj”//}w*’)# u:.-«i’bf

*Substituted by Atc No, XXIII of 1953.
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[ 1316 F : HYD. ACT1
. ( Translation )

. 33. *[(1) A licensee
Responsibili-
ty oI;' licensee Who—
and punish-
ment there--
for.,

(i) does not, without sufficient cause,
produce his licence when demanded by
any Abkari or other competent oiﬁcer
or

(ii) acts in contravention of the
- conditions of the licence; or

(iii) w1lfu11y contravenes any rule
~made under section 3

shall be punishable with fine upto two
hundred rupees or with imprisonment
for three months or w1th both]

T[(2) Whenever any person, belng a
licence holder or his servant acting on

*smended by Act No. IV of 1334 F.
+Amended by Act No. T of 1343 F.
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1316 E: HYD ACTI] Abkarz
© ' ( Translation') -
his behalf keeps open any toddy, sen-

dhi or liquor shop within the limits of
the city of Hyderabad beyond the pres-
cribed-hours in contravention . of the
conditions of clause (ii) of sub-section
(1), any Police officer, not below the
rank of a Head Constable, and any offi-
~ cer, not below thqrank of a Sub-Inspec-
tor,_ may hold a"!panch‘nama on the
spot and obtain from _him a bond with
or w‘ithout sureties for appearaﬁéé be-
fore the

*[Collector] or some other

competent Abkari officer. ~ On_the
appearance of the accused the *[Col-
lector] or ,the said officer shall make
such enquiries as:he may deem fit, and
thereafter release the. accused or ob-

tain from him a bond with or without

sureties for appearance before a Magis- |
&

trate having the power to try the case. |:

Provisions of. sections 22-B and 22-C,

in so far as 'they are applicable, shall

apply to proceedings regarding the

bond and surety under this sub-section.]
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* Substituted by Act No. XXIII of 1953.

*Substituted by Act No. XXIII of 1953.
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, , - S M N W TOIG
( Translation ) :

*[34. Whoever purchases or. keeps
inhis possession any liquor
Punishment . .
for posses-  which heknows to be ille-
sion of illicit '

liquor. gally imported or trans-

ported or illicitly distilled
shall be punished with imprisonment
for 2 term which may extend to six
months and shall aiso be liable to a
fine to the-extent of one thousand

rupees.]

{

*Substituted by Act No. XIV of 1955.
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e ( Translation ) ' ‘

- *[34-A. (1) Whoever renders or
attempts to render fit for

human consumption any

Punishment . .

“for rendering  spirit which has been de-
or attempt-
ing to render
denatured
i.lpirit fit for

uman 3 irit i
consump- session any spirit i respect
tion.

natured or-has in his pos-

of which he knows or has

reason ‘to believe that any

such attempt has been
made, shail on conviction, before a Cri-
minal Court be punished with impri- -
sonment for a term which may extend
to three months or with fine which may

extend to Rs. 1,000 or with both.

*Substituted by Act No. XXIII of 1953.

- 251



| Aol wE TG
Abkari 11316 F: HYD. ACT 1 R =
( Translation )

(2) For the purposes of this section
it shall be presunied, unless and until
the contrary is proved, that any spirit
which is proved on chemical analysis'
to contain any quantity of the pres-
cribed denaturants, is or contains or

has been derived from denatured spirit.]

*[35. Any officer or other employee

. of Government, who
Punishment :

of officers L. .
acting in exercising powers under -
contraven-

tion of this i o
Aot this Act

(a) unlawfully releases or allows to
escape after arrest any person accused
of having contravened any of the pro-

visions of this Act; or

TSubstituted by Act No. XXTII of 1953,
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© 1316 F: HYD. ACT 1} Abkari :
. ( Translation )

*(b) unlawfully releases any article ‘
seized or confiscated under the provi-

sions of this Act; or

(c) intentionally acts in the dis-
charge of his duties in such a manner
as to cause any breach of the provi-

sioné of this Act; or

(d) intentionally omits to do any
act which he is bound to do by virtue
of his office so as' to adversely affect

the Abkari revenues; or

*Substituted by Act No, XXIII of 1953,
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( Translation )

*(e) without reasonable ground of
suspicion enters or searches or causes

to be searched any closed place; or

(f) vexatiously and unnecessarily
detains, searches or arrests any person;

or

(g) vexatiously and unnecessarily
seizes property of any person on the
pretence of lawfully seizing it under this

Act; or

*Qubstituted by Act No, XXIII of 1953.
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( Translation ) L V) G ¥ o Y6

(h) in any other way vexatiously

exceeds his lawful powers;

shall, on conviction before a Criminal
Court, be punished for any such offence
with fine not exceeding Rs. 500 or with
impriéonment for a term not exceeding

6 months or with both.]
4

*[36. (1) Any person who unlaw-
fully releases (and is not

liable under section 35) or
Punisgment

abetment
fa%rotfencese attempts to release, any
against_the

Act. article seized.or confis-

cated under this Actor

*Sybstituted by Act No. XXIII of 1953,
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" (Translation) b o J ol Kip J6

abets the escape of any person arrested
under this Act or abets the commission
of any offence against this Act, shall
on conviction before a Criminal Court
be punished with fine to the extent of
“half of the maximum amount prescribed
for the offence so abetted or with im-
prisonment for a term extending to
hélf of the term prescribed for the

offence so abetted or with both.
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*(2) Whoever, intlentionally prevents

or tries to prevent any officer from the

" discharge of his lawful duties shall, on
conviction before a Criminal Court, be
punished with fine which may extend
to Rs. 500 or with imprisonment which

may extend to 6 inonths, or with both.]

-~

37. | I }’; iz o sy

Penalty for

Abkari ) : e oal/sd
officer 1. - & lgzg’ fg"’ti—f_é/ <z
leaving his

duty with-
out notice.

*[Omitted.] ', ~ {[Omitted]
*Omitted by Act No, XXIII of 1953. *Substituted by Act No. XXIIT of 1953.
: }Omitted by Act No. XXIIT of 1953,
257
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( Translation ) f

REW o A7 TSI ML AT Y TH

*[37-A. Whoever is guilty of anTact
or intentional omission -

i in contravention of any
Punishment

for offences . .
not other- of the provisions of this
wise provid-

in t
eA"cf?;;{‘u,eh; Act, or of any rule or

order made thereunder
and not otherwise provid-
ed for in this Act, shall be punished
for each such act or omission with

fine which may extend to Rs. 500.]

*Substituted by Act No. XXIII of 1953,
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( Translation )

*[38. (1) In prosecutiohs under sec-
tions 31, 34 and 34-A, it

. shall be presumed until
Fresumption
as to com- .
mission of the contrary is proved

offences in

cetrain cases. that the accused person

has committed an offence
punishable under that section in res-

pect of—
(a) any liquor, or sendhi, or

(b) the timber of any felled tree of
any kinds specified in clause (17) of

section 2, or

~ *Substituted by Act No. XXIIT of 1953.
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( Translation )

*(c) any still, utensil, implements or
apparatus, whatsoever for the manu-
facture of any liquor dr for the render-
ing of denatured spirit fit for human

_consumption, or

*(d) any materials which have under-
gone any process towards the manufac-
ture of any liquor or from which any

liquor has been manufactured, or

*(e) any denatured sﬁirit which he;s
undergdne any process towards render-
ing it unfit for human Qonsumption or
which has been rendered fit for human

consumption,

1

*Substituted by Act No. XXIII of 1953.
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' ~ (Translation)

S . 6 T0Y

for the possession of which, he is

unable to account satisfactorily.

#(2) The holder of licence or permit
under this Act shall be punishable, ‘as
well as the actual offender, for any

offence punishable under this Act or

rules thereunder committed by any .

person in his employ and actihg on his
behalf as if he has himself committed
fhe same, unless he shall establish that
all due and reasonable precautions
were exercised by him to prevent the

commission of such offence.]

*Substituted by Act No, XXIII of 1953.
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(Translation)

*[39. (1) Where an offence punish-
‘able under this Act is

Order in . i
respect of proved to have been com

articles. . .
mitted, the liquor, }[sen-

dhi,) mohwa flowers, still,

utensils, implements or apparatus in

respect or by means of which an 6ﬁ'ence

- has been committed shall be liable to

confiscation by order of the Court.

*Substituted by Act No. XXV of 1952.
{Substituted by Act Mo, XXIII of 1953,
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.;(Translation) . WP » )0(_‘5-(%%31:)3’5'

* *(2) -Any receptacle, package or
covering in which any of the articles
liable to confiscation under sub-section
(1) is found and the other contents, if
any, of such receptacle, package or
covering.and the animals, carts, vessels,
lorries or other conveyances used in
carrying any such article shall likewise

be liable to confiscation by order of the

Court :

Provided that no spch animal, cart,
vessel, lorry or other conveyance shall
be confiscated if the owner thereof
satisﬁes the court that he has exercised
due care in preventing the commission

of the offence.

*Substituted by Act No. XXV of 1952,
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( Translation) '

I v)a(éi-(!/léf’a?b

*(3) If any article mentioned in sub-
section (1) or sub-section (2) is found
but the comrﬂissipn of any/oﬁ‘ence in
connection therewith has not been
proved, the Collecfcor rﬁay pass pfoi)et

orders in respect thereof:

Provided that no order has been
passed by a Court in respect of such
article, or no case for tfial of an

offence in respect thereof has ‘been

instituted in any Court.]

I[4QL The trial of offences under
this Act shall be conduct-
}: rr":fi‘;‘f;e ed in a Criminal Court in

accordance with the pro-

visions of the Code of Criminal Proce-

dure, 1898.]

e

*Sybstituted by Act No. XXV of 1952.
{Substituted by Act No. XXIII of 1953,

. *
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_ " (Translation)
V41 .

1) No action for damages shall
Bar of i
action. Court against *[Govern-
ment] or against any
Abkari officer for any act done or
ordered to be done in good faith and
in accordance with this Act,

-(2) All actions against any Abkari
officer and all actions which may be
lawfully brought against *[Govern-
ment] or against any Abkari officer

" on account of any act or thing alleged’
to have been done in accordance with
this:Act, shall not be entertained after

_ six months from the date of domg the
act or the thing. :

) If, in_a suit for compensation

- .for damages it is proved that adequate

compensation was being tendered be-

fore the -institution of the suit, it shall

be lawful for the court in its Judgment

to disallow costs to the plaintiff and
lay on him the costs of the defendant.

be entertained by a Civil-

* Amended by Act No. Iof 1343 F.
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 Abkari [1316 F: HYD, ACT 1
(Translation)

&

Oy LN PIORN Ay

*[41-A. Any Abkari officer special-
ly exhpowered by Govern-

Power to ment in this behalf may
. comipound” -
offences. accept from any.person

whose licence, permit or
pass is liable to be »éancel.led, or sus-
pended under clauses (1) or (2) of .sec-
tion 16, or who is reasonably suspected
of having committed an offence under
sections 31, 32, 32-A, 33, 34 or 34-.A
a sum of money in lieu of such cancel-
lation or suspension, or by way of

composition for the offence which.may

*Substituted by Act No, XXIII of 1953,
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(Translation)

have been committed; and in all cases
whatsoever in which any property other
than foddy, sendi or liduor has been
seized under this Act, may release the
same on payment of the value thereof

as estimated by such officer:

Provided that where a person who

is réasonably suspected of .having com-
“mitted an offence under section 31 or
34 is not the holder of a licence, permit
or pass granted under this Act, or a
person in the employ of such holder,
“or a person acting with his express or

implied permission on his behalf, the
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Abkari 1316 F : HYD. ACT 1
(Translation)

sum of money which may be accepted
from such peréon by way of composi-
tion shall not exceed one thousand
rupees. On the payment of such sum
of monéy or such value, or both, as the
case may be, to such officer, such per-
son, if in custody, shall be set at liberty
and the property seized shall be re-
leased, and if ahy criminal proceedings.,
have been instituted against such per-
son, the composition shall be held to
amount to an acquittal, and in no case
.shall any further pfoceedings be taken
against such person or property with

reference to the same facts.]
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( Translation)

CHAPTER VI S om— L
: 'yl *
. - e
X [ 4
MISCELLANEOUS. : UJ""‘"

: . ' . . L
42. The person who manufactures 'Jai:‘f/ - /J::/, J I - %) v i ;;'..‘.':’J L

Duties of or sells liquor having ob- ,
Julies ob - tained a licence under this - / “ EIETS 2
licensee. Act, shall ‘keep, at the L_ Jﬁ,«/‘bs—u L] ‘L} U)’ L’ ,_:_,/

place of manufacture;'or sale, such ‘

. . .
measure for selling the liquor and such 7 st 1 - L:‘ "
instrument for testing the strength of m( <UL v :'_f 2% L -
the same as are prescribed by *[Govern

Cment] RV Sy I
| [dﬁ‘;fjgjmya.éﬁuimf@w
JJ)’J_.’/:'yJ/’& galr r ey QC//J:’C':

e

*Amended by Act No. I of 1343 F. ; .
' . . P L -
Ry WO YIG ~2 A I{:/-a._

269



g T . ‘ . l)"]*‘/,\- SRR bfr. K1ty
Abkari [ 1316 F : HYD. ACT 1 = bt Gl
(Translation)

*[43. The lessee may within one
year cause all amounts
due to him to be realised

Procedure through the Collector in

for collection

of Abkati " the manner and subject to

to lessees.
such conditions as may be
prescriﬁed in this behalf,
‘as if they were arrears of land revenue,
‘from every such persdn who may have
. | occupied the Business relating to the

lease to the extent of the period of his'

occupation:

*Substituted by Act No. XXIIIL of 1953.
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Provided that—
(a) the lessee has paid all amounts

due from him to Government; and

(b) such person has occupied the
business on the basis of a written agree-
ment between him and the lessee .and
subh ‘agreement is produced and proved
to have been atfested in the prescribed
manner before the Collector or such

“other officer as may be authorised by

Government in this behalf.]
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44, Where alease granted by {[Go- %.‘ P/ p/ g | L}-’CJ P s J’.ZJ{

" Effect of pro- vernment] on receiving
vision of this of Nazrana and duly cer- . L, .
Actonlease  tified, contains any con- i !, XU:L) jg;!. ATy gf’ (3:’:‘; L

containing tes s .
any condition dition the intention of

contrary to which is contrary to any | § a . _/:-' v, £ 4“ b
’ 3 L4 - u! ,/.:_u/'
bt |22y ,fé

intention provision of this Act,
of thisAct.  gych provision of this
Actshall not affect it.

| Bt Gt B35 U
IS 87 c’yu};} o jff";
fu 'O MLK‘@’Z

LB sl

.

/i/b’) [ Ji%s. 41,

. 45. “{Omitted.]

tAmended by Act No. I of 1343 Fasli. . “ﬂﬂ/f( Is) gy‘gy (;“' 2"/.Kj- ao

*Omitted by Act No. XXIII of 1953.
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